COURT-NI

IN THE APPELLATE TRIBUNAL FOR ELECTRICITY
(Appellate Jurisdiction)

A NO. 133 OF 2019 &
IA NOS. 74 & 342 OF 2019

Dated: 15" April, 2019

Present: Hon’ble Mr. Justice N.K. Patil, Judicial Member
Hon’ble Mr. Ravindra Kumar Verma, Technical Member

In the matter of:

Gujarat Urja Vikas Nigam Limited .... Appellant(s)
Versus
CLP Power India Private Limited & Anr. .... Respondent(s)
Counsel for the Appellant(s) : Mr. M.G. Ramachandran, Sr. Adv.

Mr. Shubham Arya
Mr. Pulkit Agarwal

Counsel for the Respondent(s) Mr. Yashaswi Kant for R-1

Mr . Pallav Mongia
Mr. Mridul Chakravarty
Mr. Abhinav Goyal for R-2

ORDER
Admit.

Issue notice to the Respondents in IA No. 74 of 2019 and IA No. 342 of
2019 returnable on 10.05.2019. Dasti, in addition, is permitted.

Further, it is needless to clarify that the learned senior counsel appearing
for the Appellant and the learned counsel appearing for the Respondents are
permitted to file their respective reply as well as rejoinder affidavit, if need arises.

List the matter on 10.05.2019.

(Ravindra Kumar Verma) (Justice N.K. Patil)
Technical Member Judicial Member
mk/bn

Pagelof1



